
3485    Delhi Development [ 21 pEC. 1957 ] Bill, 1957 3486 
 

Pyridine base and Chlerosulphomc acid used 
in the manufacture of Solu-bilised Vat Green 
B Type Powder. 

(ii) Notification No. 252, dated the 6th 
November 1957, publishing the Customs 
Duties Drawback (Dye stuffs) Rules, 1957. 
[Placed in Library. See No. LT-481/57.] 

RESULT OF ELECTION TO THE 
COIR BOARD 

MR. CHAIRMAN: Shri K.P. Madha-van 
Nair, being the only candidate nominated for 
election to the Coir Board, is declared duly 
elected to be a member of the said Board. 

THE DELHI   DEVELOPMENT   BILL, 
1957—continued 

SHRI KISHEN CHAND (Andhra Pradesh): 
Mr. Chairman, last evening I was speaking 
about this Delhi Development Bill and I was 
pointing out that this separate authority, 
distinct from the Delhi Municipal Corporation, 
is an innovation which is not followed in other 
big cities of the world. It was formerly so in 
the city of Bombay that they had a separate 
Improvement Trust, but by experience they 
came to the conclusion that a separate body is 
not conducive to the full development of the 
city and they merged it in the Bombay 
Municipal Corporation. Similarly, Sir, our 
experience of the Delhi Improvement Trust 
has been a sad one. The Delhi Improvement 
Trust, being a body responsible to nobody 
mismanaged the affairs of the improvement of 
Delhi city. The result is, that even now there 
are cases of 1948 where the people have not 
received compensation. In the matter of 
development and improvement of the city, as 
there was no co-ordinated plan, the record of 
the Delhi Improvement Trust is not at all 
satisfactory-When the hon. Minister is going 
to set up   a   separate   Delhi   Improvement 
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of eleven members of whom nine will be 
either Government officials or nominated 
people and only two will be 
representatives elected by the Delhi 
Municipal Corporation, in a body of such 
a composition the responsibility will rest 
only on the Minister as the final appellate 
authority, and you know, Sir, the hon. the 
Home Minister is a busy man and he 
cannot possibly spare the time to look 
after the details of such a body. 

MR. CHAIRMAN: He has got another 
Minister and a Deputy Minister. 

SHRI KISHEN CHAND: On the other 
side, Sir, India is a large country and even 
if the number of hon. the Home Minister 
and his colleagues in the Home Ministry 
be increased to the extent of ten, even 
then he will not be able to find any time to 
go into the details of the Development 
Authority of Delhi which is a growing 
city. There are so many wards and there 
are many local grievances. How can the 
representative of a ward approach the 
hon. Minister with the small, little 
grievances? If the body was allied to the 
Delhi Municipal Corporation, it would 
have been managed by an authority 
consisting not of eleven people but of 
about twenty people, the Delhi Municipal 
Corporation having elected about twelve 
or thirteen people and the remaining six 
or seven being officials, and this authority 
would have been answerable to the Delhi 
Municipal Corporation. The Delhi 
Municipal Corporation has got about 
eighty members representing every ward 
and every ward representative could be 
approached by a local member who has a 
grievance and he can later on bring it to 
the notice of the Authority. My whole 
objection is that wherever you set up a 
small authority which is not responsible to 
the people or to a larger body, abuse of 
power takes place. It is the experience 
everywhere and in spite of the sad 
experience of the Delhi Improvement    
Trust    the    hon.    the 

Home Minister wants to persist in it 
solely on the ground that the Delhi 
Municipal Corporation is already 
overburdened with work. I know, Sir, 
that he has two assistants, but may I ask 
whether it will be more easy for the hon. 
Minister with his two assistants than for 
the Delhi Municipal Corporation with 
about a hundred members to look entirely 
after the interests of Delhi? It is for hon. 
Members to decide whether it would 
have been better if this Delhi 
Development Authority had been placed 
under the Delhi Municipal Corporation or 
under the hon. Minister. 

Now I come to other points, to matters 
of detail, about the composition of the 
Delhi Development Authority. Out of 
eleven people only two are elected by the 
Delhi Municipal Corporation; two are 
nominated from the Notified Area of 
New Delhi and the remaining seven are 
all officials. That is the composition of 
the body, two nominated by the Central 
Government and seven appointed by the 
Central Government holding office at the 
pleasure of the Central Government. The 
result will be that it will be an official 
body. 

Then, Sir, I come to the duties. If you 
see the duties of this body, well, it has a 
whole lot of duties in which it will clash 
with the duties and the exercise of 
authority by the Delhi Municipal 
Corporation. The main function of any 
Corporation is to grant permission for the 
construction and alteration of houses, 
permission for new constructions and 
permission for development of an area. 
Now you have got two authorities, the 
Delhi Municipal Corporation and the 
Delhi Development Authority, both of 
them simultaneously having the same 
jurisdiction over the same area and the 
power to grant permission for cons-
tructions. One comes under the idea of 
development; the other comes under the 
normal carrying out of the functions of a 
municipality. Therefore there will be    
continuous  clash 
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between the two authorities. I thought that if 
the two authorities had similar powers, the 
area of their operation might, at least be 
demarcated. For example, the Delhi Deve-
lopment Authority should not have any 
powers with regard to constructions inside the 
Delhi city or with regard to improvements 
inside the Delhi city. It will have authority 
over the area outside the Delhi urban area, and 
the rural area attached to the Delhi Municipal 
Corporation. So if there is a jungle 
development programme in the rural area 
round about the Delhi urban area and there is a 
complete programme of development, of 
laying out new roads, new plots for 
construction, in so far as that area is 
concerned, the Delhi Development Authority 
may have the final voice. Whereas all the 
urban area, where houses have been cons-
tructed and are in existence, if there is any 
question of improvement, alteration or 
construction in that area, that must be under 
the Delhi Municipal Corporation. If the power 
is divided in this way between the Delhi 
Municipal Corporation and the Delhi 
Development Authority, tjhere would have 
been no clash of interests, but in the present 
circumstances there will be clash Of interests. 

Then, Sir, there is the question of the 
advisory council. Here also it is an advisory 
council of only twenty-one. If the advisory 
council was given some powers and its 
strength increased to the extent of about a 
hundred people representing the various wards 
of the urban area as well as the rural area, it 
would have been a representing body similar 
to the Delhi Municipal Corporation. I would 
humbly suggest to the hon. the Home Minister 
that if he wants to retain this as a separate Bill 
I would request him to increase the site of the 
advisory council to such an extent that it 
becomes almost co-terminus with the Delhi 
Mun cipal Corporation with about a hundred 
people representing various area? and various 
interests. 

If there is such a body, it can certainly 
control the Delhi Development Authority. 

Then  I  come  to  one or  two other items.   
Now,    there  is  a    thing  like betterment levy.   
In  a    big city like Delhi,   apart  from  the     
development of      the      areas      surrounding      
the urban  area,    inside the    city certain slum  
areas    will  be    cleared;  where the roads are 
very* narrow or twisted and curved,  in  such 
areas the roads will have to be widened; certain 
properties   will   be     acquired.   In  Delhi 
city, in fact in the old city, there are hardly any  
big  landlords.    Generally in the old city there 
are people with one house—and a small one at 
that— part of it occupied by themselves and a 
small part rented at about Rs. 15, Rs. 20 or Rs. 
30 to two or three tenants.   In  such  a  case,  
supposing  the Development  Authority     
widens  the road and a house which was behind 
comes  on  the    road—they  are  small houses 
built on probably 50 sq. yards, houses  in  
which the  owner and  the tenant together 
possibly    pay a rent of Rs. 50—that   house 
comes   on the main road and its value has 
increas-on the main  road    the Development 
Authority says, 'Your house is on the main road 
and its value has increased, therefore you must 
pay a betterment charge.'    You   know   that     
the land prices  in  Delhi    are  very high and    
even  if    that is about    50    sq. yards,  
immediately a  demand  of Rs. 20,000   is made    
from    the owner of that house which was till 
then on a back    street.    It    is    on    account    
of development, on account of the widening of 
the road  that it comes on to the main road    
and if you suddenly ask him to pay Rs. 20,000   
the   result will be that you    will be depriving 
him  of the property.   I  suggest  that where a    
road is widened    you take something besides  
the    road,  say,  15 or 20 feet on each sfde for 
the purpose of shops for subsequent sale.   If 
you do not do that and if the owner c;f a house 
in a back street suddenly becomes the owner of 
a house on the main road and if you levy a 
better- 
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[Shri Kishen Chand.] ment charge you will 
probably deprive him of his house because he 
will not be able to pay this betterment levy 
and he will have to sell his property. Sir, 
arguments will be advanced about the big 
landlords and land owners but I maintain that 
in the city of Delhi—in the old city— there 
are exceedingly small houses. If a census is 
taken you will find that not more than a .few 
persons have more than one house. 

MR. CHAIRMAN: Hurry up, Mr. Kishen 
Chand. 

SHRI KISHEN CHAND: So I say this is 
unfair. 

Then I would like that every member of this 
Development Authority, which is a small 
body, should give a declaration that he has no 
interest in any widening of roads, he has no 
interest in any development. Ycu know, Sir, in 
the case of the Delhi Improvement Trust   .    .   
. 

SHRI N. RA.MAKRISHNA IYER 
(Madras):   No personal interest. 

SHRI KISHEN CHAND: Yes; that is what I 
say. In the case of the Delhi Improvement 
Trust so many difficulties arose because some 
interested people were employed there and in 
consideration of their interest they widened 
certain roads and developed certain other 
areas. I should like to know what steps have 
been taken against it. Sir, there should have 
been a clause in this Bill that any person who 
is a member of the Development Authority 
should have no interest—no personal interest 
of course—either directly or through certain 
relations, in the development of any part or in 
the widening of any part or in any clearance 
work and so on, otherwise, a small body like 
this is  going to abuse its power. 

Sir, there are many other clauses but as you 
are forcing me to hurry up, I will simply say 
that now that 

this Bill has come up and the hon. Minister is 
not going to alter it, let him in the 
administration of this measure extend the size 
of the advisory council to such an extent that 
proper supervision over this Authority is  
ensured.   Thank you,  Sir. 

MR. CHAIRMAN: Shri Awadesh-war 
Prasad Sinha. He is not here. Mrs. Munshi. 
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SHRI KAILASH BIHARI LAL (Bihar): 

Mr. Chairman, at the very-outset I beg to 
say that I am supporting the Bill, but at 
the same time I would like to make some 
observations —of course, not in the hope 
that it will be changed even if the whole 
House combined, not to speak about 
myself, would like to bring about a 
change in the Bill even by a comma or a 
full stop. 1 think it is never possible to 
bring about any change so far as I 
remember from my experience and my 
observations. I beg to make it quite clear 
that it is not with the hope that I will be 
able to bring about any amendment at 
present that I speak, but I hope that my 
observations will be taken note of and in 
the practical working of the Act it may be 
so enforced that people's misery may be 
lessened. 

MR. CHAIRMAN: Let us now come to 
the observations. 

SHRI KAILASH BIHARI LALL:  In 
the beginning I would like to say that this 
Bill proposes two bodies, one, the 
Authority body and the other, the 
Advisory Council. As I have seen— even 
in the Minutes of Dissent some of the 
Members have suggested it— what 
should have been really the Advisory 
Body has been made (he Authority body 
and the real Authority body, when We are 
so much wedded to democracy, has been 
made the Advisory body. And this is 
because we are still going on in the 
footsteps of the previous regime of the 
bureaucracy. Of course, :t is not at all 
with any intention of 



3497   Delhi Development [ 2il DEC. 1957 ] Bill, 1957 3498 
making any aspersion, nor do I ever think of 
speaking anything in opposition to our 
Government. I say our Government, that 
should be noted. I never make any suggestion 
in opposition to Government, just as the other 
party, the Opposition party, here might be 
doing. But I will be failing p my duty if I did 
not point out certain things and at least I have 
thought of bringing it to the notice of our 
leader, Pandit Govind Ballabh Pant, whom I 
really look upon with worshipful regard since 
he was my leader even in the old Assembly, 
when he was deputy leader of the party. So, I 
cannot describe with what great regard I look 
upon him. But really I have not been 
convinced that the thing should be as it is. 
going on even in the regime of Pandit Govind 
Ballabh Pant. It is for the reason that I have 
not been convinced that I place it before you. 
Maybe I may be tvrong; maybe I may be 
convinced later on. But today as I am not 
(Convinced I want to lay bare my hfeart before 
our Government, that this should not be as it 
has been provided here. Our leaders, or those 
of our Ministers who are in charge of such 
business, they go by any draft that is put 
before them. It is no aspersion that I say. It 
may be they might have devoted their mind 
according to the light they might have received 
ftom their Secretary. They might hjave agreed 
honestly with them. But I want to place my 
idea before the House. And if at all we were 
given the liberty of voting, I think, most, of the 
Members would decide it otherwise, with the 
real Advisory body. In these days of 
democracy, when we are wedded to 
democracy, when we are repeating the 'mantra' 
of democracy, we should be at least regretful 
of this fact that the servants are given the first 
place. The representatives of the people should 
have the first place and those who are servants 
should have been given the second place. The 
real authority body can be composed] of only 
the independent class of people, as it has been 
shown in the Advisory Body. But we are in the 
habit of moving in the old footsteps.   It    has 

pained me. I have realised that. I do not know 
what the independent minded Members of the 
House think about it. There is no doubt about 
it that we are going to vote for this. But let us 
remember to whom we are going to vote. We 
are not going to vote for our Minister who 
comes from our ranks, but we are going to 
vote for the bureaucracy, which is ruling over 
us. It may be a bitter thing for me to say it, 
but it ig so. And I say this only in the hope 
mat in future you will corrcet it. 
do not support a particular clause . . . 

AN  HON.   MEMBER:   Conscience! 

SHRI KAILASH BIHARI LALL: My 
hon. friend challenges the conscience. It is not 
a question of challenging the conscience; it is 
a question of challenging the very 
Constitution that the party government is  
based upon. 

MR. CHAIRMAN: Let us now proceed 
with the Bill. 

SHRI KAILASH BIHARI LALL: Now, Sir, 
I want to finish with only one observation. 
Even as it is, this Advisory body, as it has 
taken so many people from different sections, 
should have taken at least one agriculturist, 
whose land is involved, whose land is going to 
be acquired. I think perhaps •he hon. Minister 
will think over this and give his observations 
as to how he has thought of protecting the 
interests of or having direct contact with those 
people whose interests he is going to acquire. 

So far as the purpose of the Bill is 
concerned, I will revert to the old story of the 
Delhi Improvement Trust about which my 
friend Mr. Kishen Chand has also said 
something. Of course I would not have said 
anything about it, but the Development 
Authority will be doing things and acquiring 
land in the same way as the Improvement 
Trust did. Of course it is quite true that it is in 
accordance with the recommendations of the 
Delhi Improvement Trust Enquiry Commit- 



34 99    Pelhi Development       [ RAJYA SABHA ] Bill, 1957 350O 
[Shri Kailash Bihari Lall.] tee that this 

Authority has been thought of and has been 
brought into existence. But what difference 
does it make? That is the question before us. 
We have seen what the Delhi Improvement 
Trust has done. We have seen what the 
Enquiry Committee has observed about the 
way in which the Delhi Improvement Trust 
worked. 

Now A. want to know what safeguard you 
have thought of in this Development 
Authority, because the Development Authority 
will come into being in accordance with the 
recommendations of the Delhi Improvement 
Trust Enquiry Committee. ■ The 
Improvement Trust Enquiry Committee has 
said "planning is a means to an end, and it 
would be unfortunate if the administrative 
machinery is so worked that planning becomes 
not merely a means to an end but an end in 
itself. We therefore recommend the 
constitution of a centralised authority which 
will plan the schemes and will have the 
necessary powers to control and supervise the 
development but which will not undertake 
development itself except for certain restricted 
purposes as specified above. Only when the 
owner would like to develop the land within a 
prescribed period, the authority may do the 
same at its cost and may recover it from the 
owner or keep it as a first charge on the deve-
loped land together with interest at a 
reasonable rate." This is the main purpose of 
this Devolpment Authority. But I am 
apprehensive what it will do. In this very 
report you have seen that the Delhi 
Improvement Trust degenerated into a 
profiteering body. I will be taking the time of 
the House if I go into details and perhaps, the 
Chair would not like me to do so, but perhaps 
we seldom have as damaging reports against 
Government bodies in this country as this 
report. It has said that the body degenerated 
into a profiteering body and it aimed at only 
acquiring land at a low price and then selling it 
for the sake of making profit.    I want to know 
what is the 

safeguard that you are proposing with regard 
to this eventuality. 

Sir, there is already a hue and cry. Some 
people came to me this morning with their 
representations. Of course : had no time to go 
through their representations. They have 
brought to me complaints with regard to the 
way in which compensation is given. I confess 
frankly I have not gone through their 
petitions. I have not read them in detail. I have 
not also gone through the Select Committee 
report in detail. But I can say this much that 
the way in which you are still proposing to go 
is the way of profiteering. You must give 
adequate safeguards and give the people 
proper assurance that there will be no spirit of 
profiteering, and you must see to the real 
interests of Delhi's development. 

I am speaking today, Sir, with some 
experience. • I am on the Delhi Development 
Provisional Authority, and I have got some 
exeperience of the working of that body. 
There the members are mostly Government 
servants, and they have to toe the line laid 
down by Government in respect of any 
purpose. But there are three Members of 
Parliament represented there, and we have 
seen on most occasion that we three have 
failed. We are helpless even there and we 
three persons cannot do anything. 

Similarly, here in this body, I find that this 
Authority has been kept as a purely 
Government servant body. Even with regard 
to the Advisory Council it is not clearly stated 
what matters will be brought before it. It is of 
course constituted with the same purpose of 
advising this Authority but it is not clear what 
things will be brought before the Advisory 
Council. 

One thing which I would like to impress 
upon the hon. Minister is that they should 
have some regard for the feelings of the 
people as to how they are going to be treated 
under this new body. This new body has been 
created because it was said once that there 
were so many advisory bodies,    that 
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choy wielded influence and exercised it ii. such 
a way that the people I suffered, that works 
were delayed and no work was executed 
properly. It was further said that if there was, 
one body, that arrangement would be suitable. 
Even now we see that the Master Plan has not 
still been prepared, and it is not even stated by 
the hon. Minister how much tinje it will take for 
the Master Plan to be ready. God knows when it 
will be ready. It goes on getting delayed from 
one year to two years, Irom two years to three 
years, and so on. That delay in the Plan is also 
the cause of delay in other things, so much so 
that one person said that his land had been 
acquired in 1948 but he had not been paid the 
money yet. God knows why he has not been 
paid. Such complaints in the matter of 
acquisition of land have become proverbial with 
the Delhi Improvement Trust. Those things 
should not be; inherited by this body. That is 
what 1 want to  say. 

(Time bell rings.) 

MR. CHAIRMAN: Listen to me. We have 
given one hour and thirty minutes. We have 
twenty minutes more, and the Second 
Reading and Third Reading have to take 
placet. 

SHRI KAILASH BIHARI LALL: Sir, I was 
to have spoken yesferrday. But I was asked to 
wait till tcday. Others were given mu"h time 
to speak in the meantime although I had told 
the Secretary that this was the only Bill on 
which I wanted to speak. 

MR. CHAIRMAN. All right. You are 
spending a lot of time on general 
observations. 

SHRI KAILASH BIHARI LALL: Give me 
ten minutes or at least five minutes. 

MR. CHAIRMAN:  Two minutes. 

"SHRI KAILASH BIHARI LATA: One matter 
for which I should thank the Minister  is that 
all the previous 

notifications, which were made as early as the 
end of 1938, are going to be scrapped in the 
face of this quite new provision about the 
acquisition of land under this Act. So far as 
this Bill is. concerned, which is going to be 
enacted very soon. it is self-contained and all 
those provisions of the Trust Act and other 
Acts that were applicable have been supersed-
ed now. By the repeal of tho?e two Acts they 
have already ceased to nave anyN effect. That 
will give some relief to the people because it 
ha? been a curse to the Delhi Improvement 
Trust as well &s to the people that 
notifications that were made as early as 1938 
were being carried on as the Government 
intended to acquire these lands. 

Those Notifications were in effect and they 
were to be made to the people in disposing of 
the land or in dealing with their land as they 
would have land and other things When this 
Act comes into operation those Notifications 
will be scrapped and the people will have a 
chance to develop their land according as this 
Bill provides or the Government will have a 
fresh right to make Notifications, serve notices 
and acquire the land as they have provided in 
this Bill. At least, I hope the Home Minister 
will make this point clear to the people. These 
Notifications had brought out thousands of 
cases in the courts and the Delhi Improvement 
Trust has no business except to fight in the 
courts. Now, these things will go away and 
they will start with a clean tflate dealing with 
people by a fresh process of acquisition and 
doing justice to the people by paying them 
compensation according to this and there will 
be no spirit of taking advantage of those 
Notifications in order to bargain and profiteer 
in the matter of acquiring lands and depriving 
the people of their just money. 

MR. CHAIRMAN:    That will do. 

SHRI KAILASH BIHARI LALL: I have to 
sit because the Chair is pressing me. 
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RAJKUMARI AMRIT KAUR (Punjab) : Sir, 

I am glad to have the opportunity of saying 
just a few words and I will take a very few 
minutes to support this Bill. 

It was my privi'ege to bring in a Bill before 
this House which was called the Delhi 
Development Authority Bill and it was 
brought in at that time and passed by both 
Houses on the express understanding that, 
before the year was out, only one Authority—
this permanent Delhi Development 
Authority—would be brought into being. 
Therefore, I welcome this Bill very greatly. 

A great deal has been said about the sins of 
the former Delhi Improvement Trust. I have 
had to defend that body on many occasions 
before this House and before the Lower House 
also, simply because it is so easy to criticise 
what a body does regardless of the limitations 
under which it has to work and regardless 
always of the annoyance which that body is 
subjected to by people who simply disobey 
the existing laws and make progress 
impossible. It is not only the Improvement 
Trust that can be accused of profiteering, but 
more so the people who bought land, who 
refused to build on that land because they 
wanted to make profits. They were profiteers; 
but that the Improvement Trust was a 
profiteering body, I deny. 

Now, the Authority is not going to consist of 
only members of the bureaucracy. We have got 
wedded to certain slogans and this is one of 
them, bureaucracy. All the servants of Gov-
ernment are bureaucrats, supposed to be 
working against the best interests of the people. 
I do deny that charge on their behalf. The 
Chairman now is going to be the administrator 
of the Union territory of Delhi, ex officio. A 
vice-chairman will be appointed by the Central 
Government. A finance and accounts member 
and an engineer member have to be there. Then 
the Municipal Corporation of Delhi will | have 
two of its members. These cer-  , 

tainly won't be "bureaucracy". Then the 
representatives of the Advisory Committee 
will also be on it. They certainly won't be 
"bureaucracy". But these persons will be 
nominated by the Central Government and in 
addition, there will be this advisory body 
which is going to consist of knowledgeable 
people who will be at all times competent to 
advise the actual Authority. 

My contention is that in an administration, 
the fewer the people you have on your 
executive authority, the better and the quicker 
does the work get through. Therefore, I have 
no reason to share any of the feelings of 
apprehension that have been put forward 
before this House. 

The present Authority—the Delhi 
Development Authority—has been criticised 
for delays, but I am sure that the delays that 
the Delhi Development Authority has had to 
contend against have been due again and again 
to the disobedience of the existing laws by 
people who build without permission, who 
build not according to plans and who do all 
kinds of things to harass the Authority. I am 
delighted that one Authority has come in for 
the whole of Delhi. We had far too many such. 
They had created a muddle in Delhi and been 
responsible for creating slums and unless this 
Authority i* allowed to function—and I do 
hope it will be allowed to function—in a 
proper way, I see no hope of ever improving 
Delhi. 

A Master Plan, they say with a certain 
amount of sarcasm, may take ten years to 
prepare. Well, Master Plans for capitals do 
take time. But a skeleton plan is already 
before us and I suggest that we again give the 
Members opportunities to go and look at this 
Master Plan. The interest that should be 
displayed in Delhi is not displayed by 
Members, but when any Bill comes up, it will 
always get criticisms of this kind. 

I am very glad that this Bill has come. 
Ther^ is really nothing controversial in it and 
I give it my supper_ 
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THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR) : Sir, I have very little to add because 
many points have already been answered by 
Rajkumarifti. Now, may I point out to this 
Houise that, so far as this Bill is concerned, it 
is not being rushed through at all? The Bill 
has been fully considered by the Joint Select 
Committee. It has passed the other House and 
therefore, the charge of rushing through the 
Bill, may I point out, is without any foun-
dation. 

Then, a number of hon. Members suggested 
that interested persons, persons who are 
interested in their o^n interests, should not 
have any shire or should not be members of 
this bo^y. May I point out that this is a 
general principle which is always accepted. 
So far as the present body is concerned, care 
would be taken to see that a person who has 
any personal interest will not generally be 
either . . . 

(Interruptions) 

SHRI KISHEN CHAND: Even indirectly. 

MR. CHAIRMAN: Directly or indirectly. 

SHRI B. N. DATAR: Directly or indirectly. 
I am prepared to give that assurance because 
that person in principle, directly or indirectly, 
will not be either a member of the Delhi 
Development Authority or the Advisory 
Council. Therefore, Sir, it is not necessary to 
put it down in the form of an amendment 
because the principle has been generally 
accepted. 

Then, my hon. friend, Shri Kiahen Chand, 
contended that there was likely to be a clash 
between the Delhi Municipal Corporation and 
the Delhi Development Authority. May I point 
out to him that it has been clearly provided 
both in this Act as also in the other Act that it 
would be open to the Delhi Municipal 
Corporation to choose their own places for 
development consistent with what is being 
done under 

the Master Plan and the Delhi Development 
Authority will be developing only those areas 
which have specifically been mentioned as 
'Notified Areas"? It is open to the Delhi 
Municipal Corporation to develop the other 
areas if they so please. 

Secondly, Sir, so far as these two bodies 
are concerned, we have introduced a number 
of measures according to which there will be 
full co-ordination between these two. Both in 
the Delhi Development Authority as also in 
the Advisory Council, there has been 
considerable representation given to the 
Municipal Corporation. In fact, it may be 
noted that the Commissioner   .   .   . 

SHRI KISHEN CHAND:    Two out of 
eleven. 

SHRI B. N. DATAR: . .is himself an ex 
officio member we have got. My hon. friend 
was not correct in saying that out of eleven, 
only two were elected. We have the Advisory 
Committee as well and they would also be 
represented in the Delhi Development 
Authority. Under these circumstances, it would 
not be proper to have a large body like the one 
that the hon. Member has in view. His 
contention is that there ought to be a similar 
body consisting of about a hundred or so and 
that it should also carry on its work. May I 
point out that this is a specialised body which 
has to deal with certain special and highly 
technical matters like the preparation of a 
Master Plan and like the development of 
certain notified authorities? Now in this 
Council, Sir, we have got representation from 
various wards, and therefore their advice will 
be of great use to the Delhi Development 
Authority. 

Then it was contended that so far as the 
betterment levy was concerned, that ought not 
be levied at all. May I point out that if for 
example on account of certain acts done by 
the Delhi Development Authority the value     
of     a      particular     property 
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it was far away in a lane and then it conies 
prominently on a public street—then naturally 
its rental value as also its property value 
increases, and therefore the Delhi 
Development Board should have the right to 
impose this betterment levy? Under these 
circumstances it would not be wrong at all to  
do so. 

So far as the compensation is concerned, I 
had already pointed out yesterday the 
principles—why a particular date was fixed as 
a vital date, and thereafter in case there was 
any increase, then one-fourth of the increase 
plus the cost of construction have also to be 
added on. Under these circumstances I may 
point out to Shri-mati Lilavati Munshi, Sir, 
that we shall take into account all the 
suggestions that she has so constructively 
made. So far as the working of the Delhi 
Development Authority is concerned, we shall 
see to it that the work is carried on 
immediately. My hon. friend, Shri Kishen 
Chand, contended that it might take ten years. 
But I can assure him that this work has to be 
finished as early as possible, and therefore the 
whole task will be performed quite 
expeditiously, and there is no reason to 
believe that either there will be any conflict or 
that the work will not be carried on 
expeditiously. Under these circumstances, Sir, 
I believe that the Bill as it has emerged from 
the Lok Sabha is the one that ought to be 
accepted by this hon. House. 

MR. CHAIRMAN:    The question is: 

"That the Bill to provide for the 
development of Delhi according to plan 
and for matters ancillary thereto, as passed 
by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR.  CHAIRMAN:     We shall      now 
take up clause by clause consideration. 

Clause 2 was added to the Bill  

MR. CHAIRMAN:   On clause 3 there is 
one amendment. Mr. Dube, do you wish to 
move your amendment in view of the 
assurance given by the hon. Minister? 

SHRI BODH RAM DUBE: Sir, in view of 
the assurance given by the hon. Minister, I do 
not wish to move my amendment. 

Clause 3 was added to the Bill. 

Clauses 4 to 60 were added to the Bill. 

Clause 1, the Enacting Formula and and the 
Title were added to the Bill. 

SHRI B. N. DATAR:    Sir, I move: 

"That the Bill be passed." 

MR. CHAIRMAN:   Motion      moved: 

"That the Bill be passed." 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I wanted to say something in the first 
reading itself, but I knew that there would not 
be much for me to say, because our case has 
already been stated in the Minutes of Dissent 
submitted by four Members of our Party who 
participated in the Joint Select Committee. I. 
wish I could share the delight of hon. Shrimati 
Rajkumari Amrit Kaur. I wish also I could 
share the optimism that she had displayed over 
this matter. Sir, we have criticised the Bill on a 
point of principle and from practical 
considerations. After all we find that all the 
opinions expressed on this particular question 
go against the stand that the Government has 
taken on this Bill. There are reports of the 
Bhore Committee, Kale Committee, Local-
Self-Govemment Experts Committee and the 
Delhi Municipal Organisation Enquiry 
Committee. There are also reports of the 
Corporation of Calcutta Investigation 
Committee and some other Committee, and all 
these committees had occasion to deal with the 
steps why such an independent and separate 
authority  should  be created 
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of towns and cities. S|ir, all of them expressed 
their opinipn against the arrangement that we 
hajve provided for in this Bill. As far as 'he 
other countries are concerned, I do not know 
which country they follow for the present over 
this matter, because in financial matters, I 
know which country they follow. But in :;uch 
matters which country they follow exactly, I 
do not know. If we were to look into what is 
happening in the United Kingdom, there we 
will find that such an arrangement is vfery 
much resented. The local authority is very 
much invested with the power of development 
and the activities that are envisaged in this Bill 
to be undertaken by the Delhi Developrrient 
Authority. In France and other coiun-iries also 
we find that the tendency is not to shrink the 
authority and power of the local organisations 
and ljocal bodies, but to expand them, and 
Such expansion always includes such 
activities as are provided for in 'this Bill. In 
our country too we have got very unhappy 
experience over this matter. In the Calcutta 
Corporation rou find the Improvement Trust 
functioning as a kind of judge. In Bombay the 
experience has been better. And there we find 
a kind of bureaucratisa-tion. Hon. Shrimati 
Rajkuimari Amrit Kaur has said that every 
Government officer is not a bureaucrat. That 
way we do not look at it. I You see there are 
certain situations; in which you become 
certain things. And we know some very good 
people. When they come to the Ministry, i 
they become a sort of good people, , and when 
they go out, they becomit another type of 
people. Not because the person, herself or 
himself, is/ bad. But it will all depend on the 
situations in which a particular person is 
placed. That is the point. 

SHRI H. D. RAJAH (Madras): That is the 
case everywhere. 

SHRr BHUPESH GUPTA: Sijr, the 
provision here is for bureaucratic authority. I 
do not see as to why the Government should 
not have accepted 

our suggestion with regard to enlarging the 
elective element in the Advisory Council, and 
as far as the other Authority is concerned, it is 
packed with Government nominees, and with 
all his best interests I know that Mr. Datar and 
his department will never be able to choose 
the right type of people; because they are the 
creatures of a conditioned administration. 
Therefore, Sir, I know that bureaucracy will 
remain. Even when they had an advisory 
body, they could have put in more people. 
Instead of four members, they could have had 
seven. This suggestion was made, but I do not 
know why that was not accepted. 

Now, Sir, about the drawing up of the Plan, 
it should come from the bottom, not from the 
top. We have seen the masterly delay that has 
been displayed in the case of the so-called 
Master Plan, and we also know that if matters 
are left in the hands of this particular body, 
there will also be an expansion of masterly 
bureaucracy and indifference' to the interests 
of the people. We have no doubt about it. We 
shall come to grips with it, and we shall have 
occasion to shed our tears. That we know. 
Therefore, Sir, we are very strongly opposed 
to this. I am saying this to minimise the 
danger that is there. Now if I do not criticise 
the bureaucrats, they will be more and more 
bureaucratic. I am trying to saj' something 
which might prevent them from going too far 
along those lines. 

Then, Sir, with regard to slum clearance and 
other things, what we need is a proper type of 
assurance. We hear big speeches made by big 
men of the country about slum clearance. 
Some people do not like the sight of the 
slums. And then what happens is that slums 
are pulled out and the inhabitants there are left 
to arrange for their shift themselves. Nobody 
knows where they go. No alternative 
accommodation is found for them. No proper 
financial relief or material .clief is given to 
them, because somebody has thought that a 
big idea has lo be put into execution 
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suffering it causes. Now, Sir, I am not as such 
opposed to slum clearance. I do want these 
shameful slums to be eliminated. But at the 
same time I want that the Government should 
arrange some alternative accommodation for 
those people who are to vacate their slums. 
Responsibility should be taken also in this 
regard. But that is not done. I do not know 
whether the Government is going to do that. 

Then, Sir, with regard to compensation, well 
compensation here is a very vague term. If 
compensation has to be provided for, then 
what is necessary is to ensure adequate and 
fair compensation to the small agriculturists 
and other small men, and nominal 
compensation to the rich people. But the 
Government functions in the opposite 
direction, i.e., more money to the rich, and as 
far as the small men are concerned, their 
interests are absolutely disregarded. These are 
some of the criticisms that I want to make 
about this Bill. 

(Time bell rings.) 

SHRI KAILASH BIHARI LALL: Sir, I do 
not want to make any observations on this 
Bill. But I only want to point out that the hon. 
Minister said that he would correct the 
mistake that he had committed during the 
course of discussion on this Bill which was 
referred to the Select Committee. He had, in 
his reply, put some words in my mouth which 
had been uttered by some other Member. So I 
thought   .    .   . 

MR. CHAIRMAN: (To the hon. Minister) 
You attributed some words which he never 
uttered. 

Shri B. N. DATAR: That is quite correct, 
Sir. 

MR. CHAIRMAN:   The question is: 

"That the Bill be passed." 

The  motion  was  adopted. 

THE APPROPRIATION   (No. 5) . BILL, 
1957 

THE MINISTER OF FINANCE (SHRI T. T. 
KRISHNAMACHARI) : Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1957-
58, as passed by the Lok Sabha, be taken  
into consideration." 
Sir, this Bill arises out of the Sup-

plementary Demands of Rs. 1-42 crores voted 
by the Lok Sabha on 14th December and the 
expenditure of Rs. 31'64 croies 'charged' on 
the Consolidated Fund of India as detailed in 
the Supplementary Demands Statements 
presented to the House on 3rd September, 
1957 and 6th December 1957. 

The total additional expenditure is of the 
order of Rs. 3306 crores of which Rs. 32- 55 
crores will be met from revenue and the 
balance of Rs. 11 lakhs from Capital. The rea-
sons for the Demands have been explained in 
the foot-notes of the Supplementary Demands 
Statements. I do not therefore propose to take 
the time of the House in dealing at length with 
them except to mention briefly, that the total 
additional commitments, comprise of Rs. 
31'44 crores for increased allotments to States 
party as a result of the Finance Commission's 
recommendations and partly on account of the 
additional excises approved by Parliament in 
the last session and Rs. T07 crores for meeting 
the expenditure on the newly create'd 
Administrative Unit of Naga Hills-Tuensang 
Area. The House will recall that this Unit of 
Naga Hills-Tuensang Area has been set up 
with effect from 1st December, 1957, under 
the provisions of the Naga Hills-Tuensang 
Area Act, 1957. The provision included for 
this purpose has been adopted on the basis of 
the existing provision in the budget of the 
Assam Government for the Nana Hills District 
and in Grant No. 23 Tribal Areas for the 
Tuensang area. 


